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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
MNEL (SHRI RAM NIWAS MIRDHA) :
(@) to (d) The views of the Prime Mim-
ster on the sulject are well known She
has always stressed the importance of en-
suring & fair deal to the nunonities and the
wekker sections of society Recently the
importance of manifestly firm attitode and
action on the part of authorities concerned
Pois bt stressed 1n the varibus Zonal con-
Perenves of Stawe officials convened m
various parts of the country 1t was also
smpressed upon the officials that discretion
available to them withun the legal and Cons-
titutions] framework should be fully exer-
cised to ensure that minorities and weaker
gections have a fair deal and do not suffer
wider anty handicap on account of thewr weak-
er pesitton mn society

Appropriate legislative and admms-
ative moasures have been taken from tmme
40 time 1 this regard by the Contre and the
States Amongst the proposed legislative
measures mention may be made of a Bill
to amend the Untouchability Offences Act
1955 with a2 view to enhancing the scope
and stringency of 1ts provisions has been
introduced and has been referred to a Jont
Committee of both Houses of Parliament
A nomber of schemes such a8 Small Farmers
Development Agency, Marginal Farmers
and Agricultural Labourers Agency Scheme,
and Tribal Development Agency projects
have been taken up for improving the con-
ditions of the weaker sections of socsety
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SHRI SAMAR GUHA (Cantai) . I have
given notice of an adjournment motion |
do not know what has happened to it
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MR SPEAKER The Minnter 18 already
making a statement

SHRI SAMAR GUHA My adjourn-
mont motion was on the failure of Govern-
ment to secure recognition of Bangla Desh

MR SPEAKER 1 am not allowmng 1t

SHRI SAMAR GUHA We are yet to
know when the Mnster will make the
statement

MR SPEAKER I will call mm later on,
because 1t 1s already with me

SHRI SAMAR GUHA It 1s notin the
st [ am entitled to know, 1f a certain
item 18 to be introduced at what time he
18 going to make the statement

MR SPEAKER He will make the state-
ment Just after a short while Please sut
down
12.26 lrs.

QUESTION OF PRIVILEGE

Snri Mani RaM BaGgri’s LETIER TO
MR DEPUTY/SPEAKER CASTING REFIRCTIONS
ON HIM
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SHR1 SAMAR GUHA (Contai); I
have a subu.issien 10 make, that any tele-

gram sent eithier to the hon.  Spealfier br the
Deputy-Spesimnrwhallenging it or asing
vulgar words about discharging his duty,
I am not going fo defeid thé ‘Wlkds'of the
telegram. Certainly the dignity of'the Spea-
ker or the Dogwty-Bpcaker 5 the collective
dignity of the whale Hoyse and J am aff in
favour of defending the dignity of the hon.
Deputy-Speaker. But whenever a telegram
15 sent, unless 1t is backed by any confir-
matory letter, no telegram is technicatly
taken as confirmed message. Almost all
Members of the House peceive tolegtams.
Unless these are confirmed in some way,
formally we do not take any cognisance.
So, the first thing is that you should enquire
from Mr. Bagri whether this telegram has
been sent by hitn, or whether some other
over zealous worker of his party has sont it.
Only after he says whether it has been sent
by hum, this matter can be considered by
the House as an issue of privilege.
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MR. SPEAKER : Does Prof. Swell want to
say Somthing ?

PROF. MADHU DANDAVATE
(Rajapur) : There is a factual error in the
motion as it appears here. It says here :
*“......Shri Mani Ram Bagri, Genral
Secretary, Socialist Part....”” Shri Mani
Ram Bagri has nothing to do with the So-
cialist Party and I am the General Secie-
tary of the Socialist Party.

It should be corrected as **....Socialist

Party (Lohiawali)....”
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SHRI B. P. MAURYA : How is notice
being taken of this telegram? Is it under the
signature of Mr. Mani Ram Bagri? A tele-
gram can be sent by anyone in the name of
any one for anyone.
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THE MINISTER OF PARLIMANTRY
AFFAIRS AND SHIPPING AND TRAN-
SPORT (SHRI RAJ BAHADUR) : Sir,
whatever its authenticity, it is before the
House. whether Mr. Mani Ram Bagri is
the real author of it or not will be really
a matter for investigation. I would certainly
say that whatever Mr. Mani Ram Bagri's
credentials may be—they have been belied
just now by Mr, Dandavate we night perhaps
be giving too much importance and publi-
city to him, which he night be yearning for.
Although this constitutes clearly a breach of
privilage and insult to the House, 1 would
carnestly plead that we should not allow
him, if he is the author of it, to succced in

his ambition. 1 request my friends,
Mr. Sharma and Mr. Sathe to recon-
sider it whether they would still like

to press it in these circumstances, because
the objective is clear. Mr. Banerjee also said
the same thing in different words. But we
Condemn the telegram and the purpose and
intention  behind it. There
a general condemation of this attempt,
but we should not allow him to succeed in
his ambition.

should be
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That was objected to by another member.
The Deputy Speaker while discharging his
functions said, it is out of order. He did
not allow it.

SHRI SOMNATH CHATTERIJEE :
(Burdwan) : We should treat the
gram with the contempt it deserves.

MR. SPEAKER : I am to be guided by
the Deputy-Speaker.

SHRI G. G. SWELL (Autonomous
Districts) : Sir, I would like to mention
only two or three points in connection with
this unfortunate thing. In the first place,
there is no doubt about the genuineness of
the telegram, inthe sense that it came from
the telegraph office, in the name of Shri
Mani Ram Bagri. Whether he really and
actually sent the telegram or not is a
matter for investigation.

tele-

As soon as [ got the telegram, I thought
it was serious enough and, as you know,
I sent it to you for what action that you
might deem fit in the matter. In the mean
while, some of my colleagues mets me and
they thought that it is a very serious matter
and it deserves to be brought before the
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House to be sent to the Committee of Pri
vileges.

AN HON. MEMBER : Which
leagues?

SHRI G. G. SWELL : The colleagues.
whose names are on the Order Paper now.

col~

Shri Banerjee had said a very correct thing
that we as political beings, whenever we
function, we are very vulnerable to all sorts
of charges and criticisms. But I would like
to make this distinction that there is a differ-
ence between the functioning in this House
as a member of the House and in the run-
ning the House. I was not functioning as
a member of the House; I was functioning
as the Speaker of the House at that time,
running the affairs of the House. Now we
have to consider this very very carefully
whether it is open to anybody in this coun-
try to speak disparagingly of the running
of this House, not of how we function as
individual Members. That is the question
to be considered.

Tam also quite aware of the fact, however,
that there are a large number of cranks in
this country, who aim at political revival
by casting abuse at everybody. If Shri
Mani Ram Bagri is the person who really
sent that telegram, then I am afraid he
belongs to that category of people. 1 do
not want to inject new political life to Shri
Mani Ram Bagri, especially when a friend
like Professor Dandavate has just now dis-
puted that he was even the General Secre-
tary of the Socialist Party. I would not like
to do that.

As such, I would request my colleagues
not to press this motion. I am quite happy
that the House is one with me that the way
in which this House runs should not be sub-
ject to criticism and condemnation from
outside.

SHRI PILOO MODY (Godhra) : We
cannot sit in judgment on Shri Mani Ram
Bagri’s credibility. Whether he is a crank
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than us, If what he as done is yrong,
then you putsue the motion. If yoh think
that it should not be taken notice of, irres-
pective of from whom it comes, you ig-
moreit. Let us not pass this value judgment
and put it on one basis at one stage and on
another basis at another stage. I do not
want this see-saw thing to happen. Either
we accept we are wrong in bringing & privi-
lege motion like this, or we accept we are
right in doing so and, therefore, pursue it.
There should be none of this hypocrisy over
here,
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SHRI G. VISWANATHAN (Wand-
wash) : Under the Rules of Procedure you
thought that this 1s a fit matter to be brought
before thus House because there is & prima
Jacie case of pnvilege. The Commuittee
will find out as to who has actually sent the
telegram, If he has sent that telegram,
he will be dealt with. On the other hand,
if somebody has dope it in his name, he
will have to face two charges. Having
brought this privilege motion before the
House, 1 feel that it should be referred to
the Privileges Committee without any dis-
cussion.

MR. SPEAKER : Now, what is the opi-
sion of the House?

SHRI VABANT SATHE (Akola) : When
1 gave notice of the Privilege Motion

after rpceiving o copy of the sclagramh, I
felt that to charge the Pepuly Speaker and
the conduct of the House, that he agted
cowardly in suppressing a Member, is per
se the contempt of the House and the manner
in which the House has been run by the
Deputy Speaker. Therefore, it is clear
that it is 8 breach of privilege, No dis-
cussion or argument is required to prove it.
But 1 would also agree with the Deputy
Speaker in what he said and what my other
friends said about Mr. Mani Ram Bagri.
If he is the author of the telegram ..(Interrup-
tions)

MR. SPEAKER : The name of this gen-
tlemen 18 mentioned in the Motion.

SHRI VASANT SATHE : When [ re-
ceived a copy of the tclegram, prima fucie
I believed it was from that gentlemen. If
this telegram has been sent by somebody
else, if 1t 1s a forged one, then it is & greater
offence which the Privileges Committee can
find out. Therefore, we cannot ignore the
telegram. But I was on a different point.
The point is, as the Deputy Speaker said,
whether we should give undue importance
or clevate Mr. Mani Ram Bagri—he is a
dead wood...(Interruptions)

SHRI PILOO MODY : Sir, the remark
made on somebody who s not a Member
of the House requires notice. Have you
received any notice from the Deputy
Speaker and Mr. Sathe? (Inrerruptions).

MR. SPEAKER : In case of others, no
name should be mentioned. But i this
case, the telegram under duispute 18 in the
name of a certain gentlemen which is al-
ready before the House. (Iaterruptions)
If you thunk that the authencity of this tele-
gram ig disputed, nobody knows who is the
geatieman, you should not make remarks
against that gentleman.

SHRI PILOO MODY : He was our col-
Jeague in this House...(Interrypiions)
Such remarks should not be made.
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SHRI VASANT SATHE : Wien & tefe-
gfam Is received, we take it to be true from
the person whe has sent it. So many
telegrams are roceived everyday. Prima
facie, I believe, it is from Mr. Mani Ram

SHRI PILOO MODY : Why are you
withdrawing 1t?

SHRI VASANT SATHE : There is a
reason why I am withdrawing it.

SHRI B. P. MAURYA :If 1t is true that
itis from Mr. Mani Ram Bagri, we must take
action against him. Why should he with-
draw it? (Interruptions)

SHRI RAJ BAHADUR - This matter
should not have been discussed at all.
He has said, he docs not want to give im-
portance; I also say the same thing; the
hon. Member also says the same thing .
(Interraptions)

SHRI PILOO MODY : Have these two
gentlemen become proprietors of the Mo-
tion?

MR. SPEAKLR : Order, order; all of
you please sit down.

PROF. MADHU DANDAVATE :
Sir, 1 rise on a point of order. I seek you
categorical ruling on that. If any Member
of the House receives a telegram and there
is no confirmation through a signed letter
or through any other agency, whether you
would permit th¢ matter to be raised in
the form of a Privilege Motion. We
have been receiving telegrams, Especially
during election time any number of
fnivolous  telegrams couched in vulgar
words are received. I want a categorical
ruling from you whether you would permit,
on the basis of such telegrams, an issue to
be raised in the House. (Interruption) 1
want your ruling on this.

MR. SPEAKER : 1 admitted it because
the question of Chair was concerned and
two hon. members had given notice. You
caf say that we did not apply our mind to it
whether the telegram was genuine or not.
Simply because it affected the Chair and it
does not look nice for Speaker, when De-
puty-Speaker’s honout was involved, to go
into such details, we did not apply our mind
toit. Anyway, for future guidance, I think,
when such telegrams come, no action can
be taken unless they are verified.
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SHRI VASANT SATHE : In deference
to your ruling and to the wishes of Deputy~
Speaker, I am not asking for leave and I
would like (o withdraw the motion

SHRI R. N. SHARMA :I am also sot
pressing and would like to withdraw the
motion.

The motion was, by the leave withdrawn,

SHR1 BIRENDER SINGH RAO
(Mahendragarh) : On a point of order.
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Re PAPERS RELATING TO F.C.L
INQUIRY
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SHRI PILOO MODY (Godhra):An
assurance was given by the Mimster that
he would put some papers on the Table
regarding the FCI mquiry. He has not
done 30 to-day I would like to draw your
attentton.

MR. SPEAKER : He has written to me
about many papers and the Chairman’s
reply. We will leave it to the Minister
Now he will look nto 1t.
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SHR! PILOO MODY : My suggestion
1s that the assurance was given by the Minis-
ter that he will put some papers on the
Table. It should come before the debate
takes place.

SHRI CHAPALENDU BHATTA-
CHARYYIA (Ginidih) . All the relevant
papers should come

MR SPEAKFR :1 think the
will take a note of it.

Minister

12 56 hrs.
PAPERS LAID ON THE TABLE

ANNUAL REPORT ON SCIENCE AND TECHNO-
LoGy, 1970-71

THE MINISTER OF INDUSTRIAL
DEVLLOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM) :1 beg to lay on the Table *—

(1) A copy of the Annual Report on
Scicnce and Technology for the year
1970-71.

(2) A statoment (Hindi and Englsh
versions) explaining the reasons for
not laying the Hindi version of the
above Report simultaneously.

[Placed 1n Library See No. LT-3549/72)



